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T3, 485(37).— ST HAH AL ALeS AU [IHee, T Gsiiehd FATAT T 767
1097, ¥Fe T, Tiehe T, THT %o, A% (aeetl-110070, 9T H Fod g, T AT TSHT ‘ST ATEsE
& FATed B TehIHT0T o [olT IO ST F Tgd ATaig e ZEHerd dATe e gq e afa==m, 2003
FT ST 164 % AT TTIEFT FLA & [T ATET 63T 2

T Sath, FEe@ 5o, A S99t 7 9" 97 7.25-17/76/2024-PG fa=ifed 12.08.2024 +
FTT TR ST ‘ST Ao o FrTesh § THIHIT % [T ooy ATSHT 3 g o aTel Aravge
AT @12 & forg e srfafa=m, 2003 &t 9T 68(1) F {avid T@ AqHIET T 4T =m

T AT AESE SETHe orffiee T ST 98=R 05 1+ 23 Uaie (s #) fGm s
25.04.2025, =faror 9rea wgad (Bt #) faai® 25.04.2025 < fAsmamamft (F=E #) faF 25.04.2025
TAT ATLT o ATHT g TSI (a1 17.05.2025 H STETHLT FTSHT o (o7 T&qriad Sraer 70 98 Th1ae
T ATE & 2 Al 6 WG STH SIAAT 6 [Coq Ot / Semaae il 7097 Fd gu Aried T & =m

711 GI/2026 (1)
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THE TLATT, HEH AISTIT ATESIE araed forfies, 7 10.12.2025 fRATHRd T gAwATHT T
T, o =rroor it 2 2 3 e IRt F SrternTiid Teras Ud e FHEE 956§ Twee £ ara
H 2 et & HIqT aT [ETouft / ST¥aTeas 9T gal 9T, THHT I Ha" AL ALsE SraAee forfies gy
=T T 7 7 o wire feoaofy /ereameaT aTe =i gel gl

Si¥ o1 srareeh 7 A afafaaw, 2003 F¥ 6T 164 F Said SEHe AT ‘ST ATESE %
FeTesh | TR F oI qreuor A1 F J8d siavae Saiaem dAre+ faem gq 39 7 asft afxmat Jarm=
FEA T AU AT B, ST ARATT SANTE ATTHTH 1885 F T8 SANITE % TASH & o0 qLHT FIRT
AT SroraT STeferd oFd T SAITE T2 Ud @ T TH TH1T il TTIAT 3 T2eAv 7y e 3 form,
AITE ATFERTOT T ITH 81 T6 AT o SAqid Ml ied aves Srarae A2 &

1. ST dTUH - T F4T 400 FAT S/ET AT

YL AT o AT AL E STETHAT ATSH FrTedh 1T 6 (AHi1ohd Tdl, Fel AT AZL o gAY, 39
U, I SATEUTH & 1 = T gIahe T

TE & 7 | Ry | <
qTHT
: EERS
SATATE, FIAT, Heait, faenger, FaajeT, gaehiea -
g, faeafare Rttt (EERELY)
FIAR, THTIE, STHATA, TTHIETA, TAHTET, TE e GLUEEIEAS

FEAT, ST, FrATgeaAl

A TEAATEe], THIY, AATEA, aTdaged!, HETIE, AATHRY, TAT,
FATH]L, Flaedgedl, g AFATY, Hgaged!, T, IREM, FFTT,
ATRAART, TAaTdR, HREH, FEsiiel, gaqed, FR, R,

. A . A o0 . o
AR, IS, TATESH, FA[ET, TATIET, STEAATSHT, AATIE, FHITET,
HARAT SEIRT, FATER, AT, Famaa

o
MY | ATH(E [T

SR

o~ o . o o o
cllgel, THATATRET, DISTHT, I, WTSHTAT, AETYL, hlh T, ST,

AARTE, TTISAET, MU [T, THGIT, AAZHA, AIHETIT

Sl NER(S

TAATFEIL, AIelT, FAdAl, THIgAgel, Wed, IATY, AEHIE,

I

TFATALL, FdYT

A, ATAATIIAH AT HLA % TAT, [@6=d G, AT G, HEH AT AESE araiHe
forfies i1 SURIRE Aavgs STaTHAT AT Hl T & (o0 o g7 orfxeat Ferferfera Meaet v odt & ar
T&TH AT g, ST AT SAITE ST, 1885 % qga SAUTE F TS o oIy FeahTe g7 €47 srerat
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FEeT foF 0 ST TS U @EH AT T TR AT TATIAT ST eV R S % forg, s

TTERT9T il 9T &-

i. I SATHIET 25 FUT H T J&T T ST gl

ii.  STAEE T TEATAT AT 6 EITIAT H 9 Hafeq Ao srAiq e M, &, age
TISTHT, TS TISTHIT SATTR T TEATT ITH FHAT I

iii.  smerEeE & AEE Ata=Ew, 2003 F dgd S AN & FET A FhU 7T SiEiHeE, o U U,
Ao TR fe F /A Rarst w1 e FAr 2R

iv.  STAEE g ALY & (aed Mers/qed = e & srqaIad & T &l AT3d 6l TaTAT HeT|

V. g SAIHIEA A g (6=a ATefaaw, 2003 F ST 3T 39 dgd aaT1u 0 2w it sroesi
FT ATATAT (6T ST 6 AT 2

vi.  HEE SN AEsE grataerd fortves & ferpa e & aay fawme e wer g s,
q AU AT F ITH F 6 a1, TH ha g Gea qreewr & Gz Fieor & a9 se=qa
FIAT G

[T, /. 25-16/10/2026-9Ta< e (TH=idT)]
UH.AT.0A. a7 Y978, a7 qr=a (fish)

MINISTRY OF POWER
ORDER

New Delhi, the 2nd February, 2026

S.0. 485(E).— Whereas M/s Bijapur REZ Transmission Limited, having its registered office at Flat No. 1097,
Sector A, Pocket A, Vasant Kunj, New Delhi- 110070, India has applied for authorization under Section 164 of the
Electricity Act, 2003 for laying of overhead transmission line under the transmission scheme “Transmission scheme for
integration of Bijapur REZ in Karnataka”.

And whereas, Ministry of Power, Government of India vide its letter No. 25-17/76/2024-PG dated 12.08.2024
had granted prior approval under section 68(1) of the Electricity Act, 2003 for the overhead line covered under the
transmission scheme “transmission scheme for Integration of Bijapur REZ in Karnataka”.

M/s Bijapur REZ Transmission Limited had published notice for transmission scheme in local newspapers The
New Indian Express (in English) dated 25.04.2025, Dakshin Bharat Rashtramat (in Hindi) dated 25.04.2025 &
Vijayavani (in Kannada) dated 25.04.2025, and in Weekly Gazette of India dated 17.05.2025 for the general public to
make observations/ representations on the proposed transmission route within two months from the date of publication.
Subsequently, M/s Bijapur REZ Transmission Limited has submitted an affidavit dated 10.12.2025 declaring that two
observation/ representation was received within two months from the date of Publication in the Newspaper/official
Gazette of Government of India and the same have been answered by M/s Bijapur REZ Transmission Limited and no
further observation/representation is received.

And now the applicant has requested to confer upon him, all the powers under section 164 of the Electricity
Act, 2003, which the telegraph authority possess under the Indian Telegraph Act, 1885 with respect to the placing of
telegraph lines and posts for the purpose of a telegraph established or maintained by Government or to be so established
or maintained for laying of overhead transmission line under the transmission scheme “Transmission scheme for
integration of Bijapur REZ in Karnataka” The following overhead transmission line is covered under this scheme:

1. Bijapur PS- Raichur New 400 kV D/c line
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The transmission line covered under the above scheme will pass through, over, around and between the following

villages, towns and cities of Karnataka:

Villages Tehsil/Taluka| District State
R . Devar
Jalawad, Korawar, Kerutagi, Tilagula, Kudaragunda, Hunashihal Hippargi
Bijapur
Handiganur, Tirupatinagar Sindgi (Vijayapura)
Kalakeri, Ramapur, Bekinal, Vanakihal, Turakanagori, Budihal Talikoti
Hiri Madanur, Chikka Madanur, Handral, Dasamainagar, Ramapur, Hunasagi
Shakhapur, Teggihalli, Kudalagi, Bechabal, Kanahalli g
Munir Bommanahalli, Yaktapur, Alahal, Talhalli, Kachapur, Malakapur, Yadgir Karnataka
Ainapur, Kachakanur, Kurabatanahalli, Hal Ammapur, Chikkanahalli, Bonal,
Mangihal, Ammapur, Waginagera, Talawaragera, Mangihal, Kawadimutti,| Shorapur
Havinahal, Kagaral, Gudihal, Shellagi, Mushthihalli, Bewinahal,
Chandanapur, Adawadagi, Emadgi, Sugur
Bagur, Yerandi, Nalawanji, Karegudda, Nawalagudda, Jammaladinni, Devadurea
Wengalapur, Kotigudda, Kelagina Irabageri, Manasagal, Miyapur, Masarkal &
Teggehal, Chintalikunta, Katamalli, Mustur, Gejjebavi, Shakapur, Kakargal, Raichur
Jinnapur, Aldarti, Hunugundabada, Govindapalli Gudda, Ramadurga, Arakera
Maladkal, Masidapur
Halvenkatapur, Murharpur, Kalmali, Hunsihalhuda, Gonhal, Rampur, Raichur
Askihal, Eklaspur, Fatepur

Now, after careful consideration, Ministry of Power, Government of India, under section 164 of the Electricity

Act, 2003, confers all the powers to M/s Bijapur REZ Transmission Limited for laying above overhead transmission
line, which telegraph authority possesses under the Indian Telegraph Act, 1885 with respect to placing of telegraph lines
and posts for the purposes of a telegraph established or maintained, by Government or to be established or maintained
subject to following terms and conditions for installing the above mentioned line, namely:

i.

il.

iil.

The approval is granted for 25 years.

The Applicant shall have to seek the consent of the concerned authorities i.e., local bodies, Railways, National
Highways, State Highways etc. before erection of proposed line.

The Applicant shall have to follow regulations/ codes of the Appropriate Commission regarding transmission,
O&M, open access, etc., framed under the Electricity Act, 2003.

iv. The Applicant shall operate the line after approval of Electrical Inspector / Chief Electrical Inspector of Central
Government.

v. The approval is subject to compliance of the requirement of the provisions of the Electricity Act, 2003 and the
rules made there under by the applicant.

vi. M/s Bijapur REZ Transmission Limited shall have to submit the requisite clearances to Central Electricity

Authority after obtaining the same from concerned authorities like Civil Aviation, Defense etc., at the time of
Electrical Inspection.

[F. No. 25-16/10/2026-POWER GRID(MoP)]
M.V.N. VARA PRASAD, Under Secy. (PG)
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